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IN THE CHEVTRAL ADMINISTRATIVE TRIBUNAL
QU TTACK B ENCH 3CU TTACK.

ORIGINAL APPLICATINAN Nn, 527 OF 1999,

Cuttagk, this the 27th day of July, 2000,

J. Remabhaskaram and annther, P Applicants,
VLS.

Unien of India & athers, coe Respmdents.

MR INSTRUCTINNS,

1s Whether it be referred tothe Leponrters or notp \%

. whether it be circulated tn all the Benches of the
Central administrative Tribunal or not? (%
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idemmmin ~ oo
(G, NARASIMHAM) ( AH sn ¥
MEMB ER (JUDICIAL) vice_@gm%@_m’
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CENTRAL ADMINISTRATIVE TRI AINAL
QU TTACK B ENCH3QU TTACK,

ARI GINAL APPLICATINN Nn, 527 oF 1999,
cuttack, this the 27th day of July, 2000,

CHRAM ¢

1.

THE H'NAURABLE MR, S™NATH SNM, VICE-CHAI RMAN

AND
THE HNAURABLE MR, G.NARASIMHAM, MBMBER(JUDICIAL).

Mrs.J. Remabhaskaram, Aged ao~ut 43 years,

W/ o.Late S,Bhaskaram, ix-Seninr Mechanic Hs (i),
rRefrigeratim and aAir cenditimmns,

Qrs.No, P=33/1(Type-1I),INS,Chilika, Dist.Khurda,

R.Bijukumari, Aged ao~ut 21 years,

D/o.Late S, ,Bhaskaram, Qr.No,P=33/1

(Type-II),INS Chilika,PANTC chilika, .

Dist,khurda, g Applicant,

By legal practitioner § M/s.G.N.Mohapatra,B,N,Mchapatra,

P.K,Sahon, A,K,Mohapatra,
L.N,Patel, Advecates,

=VelsuS=

Uunimn of India represented thraagh its
Garrison Engineer(p),cChilika,
P,",N, T,C,,Chilika,Dist,Khurda,

Asst,Garrism Engineer,
E/N (P) ,Cchilika,
INS chilika, b4ist.Khurda.
cese Resp~mden ts,

legal practitimer sMr, A,K.Bnse,Senin~r Standing Ceunsel,
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MR, SOMNATH SOM, VICE-CHAIRMAN

In' this nriginal ppplicatim,under section 19 of the
Administrative Tribunals Act,1985, the two applicants,widow
and daughter of one Sanku Bhaskaram, ex-senior mechanic,
Reftigeration and Alr cenditi ens,working under INS chil ika, have
prayed ff'sr‘setting aside the order at Annexure-6 and ton direct
the Reéprndents tr allew the applicants to pay haise rent at
the nnormal rate at which they were paying uptn 30th September,
1999, They have also prayed for a directim to the Respmdents
t~ allew the applicants t» retain the quarters till the prayer
of applicant N~,2 for rehabilitati m assistance is finally
decided,

2., Respondents have filed cointer opposing the prayers

nf appldécants, Frr the purpose of comsidering this original
Apﬁ:licatim,it is not necessary to go into ton many Hacts of
this case,.

£ Mr. G,N.Mnohapatra,learned coinsel for the applicants
and his ass~ciates are absent,No request has also been made o
their behal f seekimg adjoamment.nn the last ~ccasion also
learned crunsel for the applicants was absent.In view onf this,
we have decided nnt to drag on the matter indefinitely and
heard Mr.A.K.Bnse,learned Senior Standing Counsel for the
Respmdents and have alsn perused the recnrds.

4, Husband of applicant N~ 1 and father of Applicant N»n, 2
passed away on 21,9,98.Acc~rding tn rul}es, in such a case, |
the surviving family is entitled to retain the quarters f£nr

Me year or upto the date of superannuati m of the employee

whichever is earlier.aAccormdingly, applicants were alloved to
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retain the quarters till 30th of sSeptemoer,1999.In the order

At Annexure~-6, applicants have been directed to vacate the

grs. ~m 30th of September,1999 and it has been indicated that

m their failure, B, 2,500/~ will be reconvered fr-m their
mnning account,At the time of hearing, leamed Selm'.m: Standing
«Ainsel supmitted that in cmmsideratiom of the difficulties of
the applicants, Departmental Authorities have further cmsidered

thelr representation and have allowed them tn retain the guarte:s

till 31.8,2000. Learned Senior standing Crunsel has alson
submitted and filed a petitim signed by the applicant Na.l
indicating that she will vacate the grs. on Ist of Septemoer,
2000.In view nf this, as the applicant has al ready been allowed
to remain in the cquestims beymd 3D&h Septemoer,1999

till 31.8,2000, their prayer f£nr guashing the nrer requiring
them tn vacate the quarters after September, 1999 ﬁas becme
infructiAis, aAs the applicants have been alleaowed tm retain the
Quartex:s uptn 31,8, 2000, the Respmdents will only recover

the n~rmal rent as per rmiles frmm the applicants till the
peri~nd upto 31.8,2000 and not on market rate at Rse 2, 500/-PM
which has been directed to be paid in order at AnneXure~6,

Ist prayer of the applicants is accCcordingly disposed of.

5% The second prayer of the applicants is that Respondents
shauld be directed to allow the applicants to cmtinue in the
quarters till the prayer of the applicant Nn,2 for canpassi-mate
appointment is dispnsed of, we find no reasemn for issuing such a
direction because anilpassimate appointment can nnt be claimed

as a matter of right, Question of giving compassimnate appointment
to applicant N~.2 is alsn nnt the subject matter of this present
applicatim, In view of this, it can n~t be said when the case

~f c~mpassi~mate app~intment o applicant N~ 2 is .deCided and
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and with what result, In view of this, we find no merit in

-t

this prayer of the applicants and it is alsn accordingly

rejected.

6. In the result, the Nnriginal Application is disposed

of in terms of the ~bservatims made ab~ve,Nn Costs,

or— - ‘ \/\ ¥ nv)
(G, NARASIMHAM) SUMNATH ShM) .
M EMB ER(JUDICI AL) VICB-CRATRJAR 72—
/:’—" » 5
KNM/CM,



